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An amount of Ra. 288 lakhs and RI. 884 lakhs 
has been  released so  far as Central  asslatance 
towards the growth centre at Alleppey-Pathanamthitta 
and Kannur-Kozhikode-Malappuram respectively. 

(c)  The growth centres are to be developed and 
h a b l i s h e d  during the period of the Vl l l  Five Year 
Plan. 

Levy o f  C u r t o m a  Duty 

400. S H R I  S O M J l B H A l  DAMOR , W i l l  t he  
Minister of FINANCE be pleased to state . 

( a )  whether the Government of Manipur have 
requested the U n ~ o n  Government to relieve Timber. 
R ~ c e ,  Dal, Rajma and S p ~ c e s  of Myanmar o r~g in  from 
levy of customs duty. 

(b) il so, the deta~ls  thereof and the action taken 
thereon, 

( c )  whether  the Government  are aware that 
customs offlclals are levylng heavy flnes arbitrary on 
natural mflow of t~rnber from Myanmar to Man~pur ,  

A and 

(d )  ~f so the remed~a l  steps taken or propoted 
to be taken to ensure lmpos~l lon of the f ~ n e s  In the 
splrit of the representat~on of the State Government 
on the 1ssue7 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) (a )  
to (d )  No Sir, no such request has been recelved 
from the Government of Man~pur  

As regards T~mber.  t h ~ s  Item IS not Included In 
the  indo.Myanmar t reaty  Hence  c a s e s  of ~ t s  
. r~au thor~sed  ~ m p o r t  are  to be adlud~caled It has 

I t l en  reported that In such cases goods have been 
released on payment of duty, flne and penalty as 
provlded lor In the law 

Smuggl lng o f  Go ld  

4 0 2 .  SHRI PINAKI MlSRA : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Government have noticed a spurt 
in the gold and narcotlc drugs smugglmg during the 
recent months; and . 

(b )  If so,  the contraband seized during each 
mdnth since January, 19963 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . l a )  
Reporls avadable with the Government do not indicate 
that there IS spurt In smuggling of narcot~c drugs or 
gold. However, smugglmg bemg a clandestme activity, 
tho trends In s m u g g l ~ n g  cannot  b e  s ta ted  w ~ t h  
certa~nty. 

( b )  The quant l ty  of N a r c o t ~ c s  se ized  in  t h e  
country  each month s lnce January,  1996 IS as 
follows 

Ouant~ty selzed In Kgs. 

Drug Jan Feb March Apri l  May June 
(prov ) 

O p ~ u m  37 630 1 5 3  228 13 3 

Heroin 145 88 112 158 167 2 

Ganja 2086 7287 4724 5159 91 

Hashish 190 3622 731 17 19 

C o c a ~ n e  - 0097 0 135 

Mandrax 4 0 750 

The value of contraband lncludlng gold seized 
in the country lother than Narcotics) each month 
slnce January. 1996 is as follows . a  

(Rs In lakhs) 

401 SHRI BASU DEB ACHARIA 
SHRI RUPCHAND PAL 

SHRI BANWARI LAL FUROHIT 

W ~ l l  the Mln~ster 01 FINANCE be pleased to state 

(a)  whether the Government are considering a 
proposal  to rest ructure Board ot l n d u s t r ~ a l  and 
Fmanc~al  Reconstruct~on and to h r ~ n g  forward a b1II 
on Industrial sickness, and 

(b)  i f  so,  the de ta~ ls  thereof and the steps taken 
becng taken to revwe the s ~ c k  ~ n d u s t r ~ a l  units' 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRi P CcilDAMBARAM) (a)  
and (b ) .  Yes However, no f ~ n a l  declslon has been 
taken 

~ - 

Month Value 

January 96 24 14 

February. 96 4524  

March. 96 6910 

Apr~ i ,  96 244 1 

May. 96 1360 

June 96 1704 (Prov I 
--- --.-.-- 

Wind ing  u p  of Publ ic  Sector P r o j r c t r  

403 SHRlMATl GEETA MUKHERJEE Wlll the 
M ~ n ~ s t e r  of FINANCE be pleased to state 

(a)  whether the Government have d e c ~ d e d  elther 
to wind up or sell major pub l~c  sector projects whlch 
have failed to take o i l ,  
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(b) if so, whether such projects have since been 
identified; and 

(c) if so,  the details thereof? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a) 
to (c).  Information is being collected and will be laid 
on the Table of the House. 

[Translation] 

Nat ional  Highways i n  Bihar  

404. SHRI  R A M  KRIPAL YADAV : Wi l l  the 
Minister of SURFACE TRANSPORT b e  pleased to 
state : 

(a) the names of the national hlghways passing 
through Bihar: 

(b) whether these nat ional highways are in a 
dilapidated condition due to lack of repairs, 

(c)  if S O ,  the details thereof: 

(d) the details of repair work proposed to be 
undertaken of these highways: and 

(e) the number of roads proposed to be declayed 
as the new national highways? 

THE MINISTER OF SURFACE TRANSPORT 
(SHRI  T.G VENKATRAMAN) ( a )  The N a t ~ o n a l  
Hlghways passlng through B ~ h a r  are as under : -  

NH No.  Name of NHs -- 
2 Delhl-Calcutta 

6 Calcutta-Dhule 

1 9  Ghaz~pur-Patna 

2 3 Chas-Talchar 

2 8 Lucknow-Baraunl 

28 A P~prakoth l -Raxaul  

3 0 Mohan~a-Bakh t~yarpur  

3 1 Earhl-Guwahati  

3 2 Goblndpur-Jamshedpur 

3 3 Barhl-Bharagora 

lbj  and (c, No.  Slr These Na!ional Hlghways 
p a s s l n g  th rough  B ~ h a r ,  are genera l l y  b e ~ n g  
m a i n t a l n b d  rn t ra l l l c  wor thy c o n d l t ~ o n s ,  w l t h ~ n  
available resources. 

( d )  M a ~ n t e n a n c b  of N a t ~ o n a l  H l j h w a y s  IS 

a c o n l l n u o u s  p r b c e s s  a n d  o rd inary  r e p a i r s ,  

pe r lod lc  renewa ls  a n d  res to ra t ion  of m o n s o o n  
damages are taken up,  wherever a n d  whenever 
necessary. 

(e) Ghazipur-Patna highway has been declared 
as National Highway No.  19 recently. However, due, 
to meagre allocation of funds during the 8th Five 
Year Plan, It is difficult to declare any other Highway, 
in the State of Bihar, as National Highway. 

[English] 

Irregular i t ies in Vysya B a n k  Ltd., 
New Delh i  

405. SHRI R.L.P. VERMA : Will the M~nister of 
FINANCE be pleased to state : 

(a) the details of the cases of frauds and issue 
of cheque books unauthorisedly and illegally In the 
branches of Vysya Bank Ltd at New Delhi durmg 
1994, 1995 and 1996 so far ind icat~ng the action 
taken in each of these cases; 

(b)  the reasons for not reporting all the cases o' 
f rauds and Issue of cheque books  ~ l l e g a l l y  and  
unauthorlsedly to the pollce, 

( c )  whethe1 such cases have been reported to 
the Reserve Bank of I n d ~ a ;  and 

(d) if not, the reasons therefor? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) , (a )  
Deta~ls  of the cases 01 f raudst~ssue o l  cheque books 
u n a u t h o r ~ s e d l y l ~ l l e g a l l y  In the Connaught  P l a c e ,  
Karol Bagh and Chandnl Chowk Branches of Vysya 
Bank Ltd In D e l h ~  durmg 1994, 1995 and 1996 as 
reported by Reserve Bank of lndla (RBI) are glven 
In the atlached statemenr. 

(bj RBI has int~rnated that the Bank has reported 
to Pollce both the cases pertalnlng to Karol Bagh 
Branch However, since the amount in  the case at 
Connaught Place Branch had been restored to the 
customer and personal responsibility has been tlxed 
to recover the amount from the concerned of l~cer ,  no 
complalnt was lodged wlth the police However, RBI 
is adv~sing the Bank to report the matter l o  the p o k e  
In so tar as the fraud case at Chandnl Chowk Branch 
1s concerned, Ihe bank has Instructed its controlling 
o f f i ce  t o  lodge  a comp la ln t  w l th  t h e  p o l i c e  
lmmedlately 

( c )  and (d)  RBI has rntlmated that all tho cases, 
except the one a l  Chandnl  Chowk Branch w h ~ c h  
occurred recently, have been reported to it 


